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useful comments that they have made duiing
the discussion and for the extensive support
that they have given to the Bill.

MR. DEPUTY CHAIRMAN : The ques-
tion 1s :

“That the Bill, as amended, be passed.”

The motion was adopied.

RESOLUTION REGARDING CONTINU-
ANCE OF PRESIDENT'S PROCLAMA-
TION IN RESPECT OF THE STATE
OF MYSORE FOR FURTHER SIX
' MONTHS WITH EFFECT FROM

25TH NOVEMBER, 1971

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS/

T WawaA H guHAr (SHRI F. H.

MOHSIN) : Mr. Deputy Chairman, Sir, 1
move :

“That this House approves the continua-

nce in force of the Proclamalion sssued bty

‘ the President on the 27th March, 1971,

* under article 356 of the Constitution,

in 1elation to the State of Mysore, for

a further period of six months with
effect from the 25th November, 1971,

Sir, the House will recall the circumsta-
nces in which the Proclamation under article
356 of the Constitution had to be issued n
relation to the State of Mysore on the 27th
March, 1971. It was approved by the other
Housc on the 24th May, 1971 and by this
House on the 25th May, 1971. In accor-
dance with clause (4) of article 356, the
Proclamation will remain in force tiil the
24th November, 1971. The other House
has on the 18th November, 1971 accorded
its approval to the continuance of the

Proclamation for a further period of six
months.

I may brieflly mention thc circumstances
under which it has become necessary to seek
further extension of the Proclamation. It
will be possible to revoke the Proclamation
only after the elections are held to the
Legislative Assembly and that may, as has
alrcady been announced by the Flection
Commission, perhaps be in the month of
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Febiuary. The House will agree that it will
be appropriate to hold the clections 1n
Mysote of the time when elections are held
to Ue other State [egislatures 1 1972,
Therefore, the 1evocation of the Proclama-
tion 1n relation to Mysore will be possible
only after February, next year.
o ; : ,

I have therefore come before this House
with the reguiest that a further extenston of

the Piroclainauon will be approved by this

House without ony objection,
L

v
i

The question was propesed.

DR. K. NAGAPPA Al VY (Mysorc)
Mr. Deputy Charman, Su, 1 support the
Resolution. I am happy that the hon,
Minister, Mr. Mohsin, coming from Mysore,
1s moving the Resolution. 1 also feel that
with the tume extended tor another six
months, the Central Government is going to
rule Mysore State tor onc year Thare were
certain advantages and dicadvantages also
in the President’s rvle. Bul when we have
a Governer of vast expertcuce, It 15 possible
for the Central Government to make up
their mind to sec that th: administration
imptoves rather than deteriorates. At the
outset, I must make an appeal to the
Governinent that the moral of the Police
Dcpattiagnt should be maintained. What I
am saying Is, the law and order posiiion
has been throughout good in Mysore State,
and Mysore State has been known for
tranquitlity and peace. And 1 want that to
miprove. My lcar 1s that the Governot, 1n
spite of having certain advantages that he
need not be influenced or pressurised by
politicians, sometimes 1t so happens that
some people try to pressurise him and in
this conncclion, I must say that certain
people in our State have already started
functioning as 1f they are the Chief
Ministers.

As a 1ule political pressures, whichever
party they may belong to, t1y to have
influence over the persons who rule and they
want to have theit own way, Therefore, 1
submit that all the departments must see
that there 1s no interference by the people,
particularly politicians 1n the police admini-
stration,
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Sut, while T spohe 11st tnae 1 had said that
the mata ad'vantige which can be achzeved
by changing the priontis, fixing the priori-
ties 15, n regard to which cven the State
Government to pressites, that they would
not the gne mportaace to certain derart-
ments  Su h Dopirtments, I must mention
once agsm here today, are the two cepart-
ments, particular'y  the Departmerts of
Information and Tourism 1 said last time
that enough money should be sct apart
Also funds <hould be built up for these two
Departments  The nmportance of these two
Departments  should be delt  These two
Departments not only «an  bing about
national ntegrition through  emotional
integration but also can make the p.ople
understand what the achievements of the
Government arc what the probloiy of the
Government are |

3

- ™

There 15 enother thing which we have
neglected all these 24 years, and that 1~
providing facilities 1o the backward sections
and the people of backwird communitics
These sections have been ignored even in the
formation of committees The Governor’s
Adnmunistration look mto these things  This
18 an opportumty for them They must, while
they are forming commiitees, include non-
politictans out of a4 number of deserving
people particulaily in the backward sectjons

Even regarding social wclfate me-sures,
certun things have not been implemented
at all  The sections who have been 1 eglected
by the proevious administiotors their wellate
should be looked after These th ngs should
be started at the earlicst possthie

Then, Sir, there 1s one decision which the
Governiment has taken 1n our State  And
that he has madc the week o five day week
In my opuon it 1s a wrong decision  The
result 18 the 1¢mmistrition has detcriorated
and wnefficiency hscomen It has encoura-
gad 1 ziness also Now it s doubtful
whethe - they are working at all from Friday
evenng till Monday cveming I have heard
from some ot the Departments and top
offi.ers thems~lves thit they have found 1t
cifficult to control these official My request
1s that the Governor must be dirccted to
change his deusion, because 1f this 1~ conti-
nue!l till the end ot the President’s Rule
the popular Government witl agan yield to
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these pressures and pulls of this kind which
have brought this couatry to this tate of
affairs
* 3 v £ n 3y

And ineflioeney and  corruption and all
these things have  gone up because of this
kind of pleasing and appceasing policy  So,
Ju, again must be looked nto and the
edrlier 1 15 changed, the bettes

- .
Sir, this 1s not the time for me to make
a long speech. [ would only rciterate that
wherever 1t s noce sary, the Governient
must change the priontics 1 have ~lrcady
wiitten a letter 1n thts connection to the
Governor He may have his own difficul-
ties, but 1t 18 necessary—and [ am emphasis-
ing this point—that certain directives and
certain advice must go to him from time to
time so that he cold with courage improve
the admiunstration  wnd also see that the
neglected sections of people are made to
feel that there are people to look aftr their
grievances  So, il 15 @ greatl oppottunity,
say 1t 15 a God-—<ent opportunity to the
Central Government to proveto the people
that thi. a Imimstrition will improve and the
neglected <ections of people c'n hpe to
lead a better life tomorrow Thank you

st grae fdg W (Totewma) o
gggarafa off, 9 g W fa vasE
wfee 7 ag Fe1 & B arsr 3 F wear
¥ 3 wRady ¥ qATa g gafey d93
FT A I F 71T F A7 IFAT <@g,
& T@ % F qATEAQ qGT WIAAT AA(F
o4 STATE AT WA FIAT FT TAT FAT 47|
UE OTd ¥ ST gAY 9rd A F HAT
AT & 7 49 o Ty @ F fAa w
wEeT AT R | W AT AT AT i AT
arg ofF T wF Awr AR fqum gar AT
AT G AL AT TL WA @ WA D
Fwa o1 ufET | @@ 1971 $o ¥ -
mig ¥ faar fredt w10 F AF FATHT
AT AN F A8 AN F FTO0 A AT
g AT AATT A AT FIAT § AT A
qoW TR A T IAT H AR A9
AEY 1 48 o fegrgEaT § 99 AW A
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(»fY grax fag derd)

1972 %0 & A & wWr &\ ghcaron &
1973 £ H g1 T @, ST M A fagiT
F1 1974 §o ¥ @ @ & s wfaw ag
Fg1 fF 9@ A @y Fay F fag qww
TITAT G Iq IrzarEn F fawdra & S
fr qgelr e wRafy &1 e &R H
AT FI aHY faar T 9r # 9y aHy
AT 34 9HG a8 1% I 9¥ Rarad
foar a1 5 ©: qEEA & 7T FFIY, AT
Fiama #7 afex faee JaTF &7 F19
7T 7 &, g A} ¥ qAT w0 I
# a8 quaay fr o= wEew gu feafq o
& fr og #¢ fF TR Fa@A T717 FUAA
FY feafa F et & sfic aex fawe §mie
F § 397 F1e07 Sufewd @Y & fw
Tog & A fo ad a7 o= @ fR
o FHRM #9798 "W qE A%
%7 ! SOET UF @rfqeearg qar gt
fagar=mfeg 1 ¢

Faq qFAfaF FI F 7 AT B

YT FCEHTAT F garay g % ag sy ufe-

qrEY FET gFIT | STST @7 HIE AT q2TAT

TAT R VAT FTE K FTIW I9 TH4AT |

IR ATATF I T qqg & & JAra

waf 4 @, Tafy mER 937 @R,

O 7F Gz § f5 198 g F fAv o

#<EY qferdy, SmEr qIqE FTAA Fl'@'

a\ﬂﬁl‘v o l

T sty & ag wer A froag
T fF 7 qAre @ @a N & fag

FEY TF T I, TH A qo

g1 Fomda war sgar 5w A

AT FYAT, qg ASAITH A 97 &Y

AT FT F TG w@rdi & Hor

TNT TER A A A A e

AT F AT ST wrer wwwt 9% @ @

§ W G A izt on 3 rew v agw

FFE FE G IFA q-Fres g
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e T AN fpaT | Y 3R I-H1eS TH-
Sy &1 Y agen fomr oA @ ®
LRI FHIIA IT TTT X FT 8.

dfea wandt weng frard (e w3w)
T gAY |

ot geet fdg Werd : A ATl
FAITTLARTF mA a8 yea d A
g% &7 ¥ afux fawe & Tt A, v ST
T QRN § @ ey ¥
74 H, ar § 9df @ww gFar 5 fa7
THIHET T FIE WY FC AT H qATH
rafirg #77 & faq A€ To1g g1 adr g |
zEa faana e g v fears sdidan |
fF ¥ TaHfas T TEed TErel &
ATITT FY AT AWML A A9A FAHT
aferprdY & dfew FIF &1 59 39 qN-
qfq @ra W T@E & fFar mav
gafa v wedar F7ar § AR F agm fw
FLHTT G ATGFTIT T GEGHNT T T
Jq¥ JAgANT Afgwd ¥ Ffag e F
fag a &3 AFaNT FfHF F MR
9 I gudT fAe g% = gftewi ¥ ag
AT FATC qT IAH qH FI5 9199 AR
gy, afea sl &1 99 afaerd & &
dfaa w31, ag fedt «f seT @ gmedT
AT AT ST gFAT | § T FTIO7 IAY -
faear w<ar g1 !

TH T9 AT T LY A1q 7 oft Jeorw
FT g 5 @ g agt a¢ arad e
F &1 faguw o fear, T AR A
wAdl ¥ §9g geell #1 0F  qORE]
gfafa wfsas & 1 %< frar Qv e
© WG ¥ quF § I gergwe afafq
FT gF A Afer At qwE A/ W@
§afa &1 gaw g Af5a FHA FT AT
wrAaT § | arfaT ag fee Fr & g aey ?
IT TG FHEY HT WS FA@ oA AT &
FAfET F¥ T AT q@AT AT, A wE
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yafa 7E0 | Sumanfy wREw, § e
areqR ¥ wwnfy Ager & fadea w
=R, ey § gw g1 @ BRl AR
FAS T FF SO 5 7R FTLT
FFTT T g1 Y 1T IJAH OF 425
7 g9 aru ) afew wF dxErzE e
1 & fr A 3 e 73 wor § gt
T gargHre afufaat ¥ 97 qrer #199
AR FAT B R Fr qareAy g faw
FH W AV FTT FY OF  qIRqrEy Sy
2 agf 4% ¥ faow 5 @AY ¥ wvew
A A AT FfvT TG gS fF FAAl
¥ |ATT FIAMET AT AT T 71 F faw
59 gargd? afufy a7 d5F qennw a8
qTET FR T ) =R giar | w=st
g, SIS HE 9 FY qHEATE] & A
A NS 39 AIqIT TSt II, IT R
T wgRa e, wite 9 ag g
e faz & @it 21 o gEeasi w e
M IWSEfer wrew qram & fag dfaq

cfFT o & wi smeoEy feafa §

£ 5 o =% wew 9% oA AW Ty IR
graeg ¥ geErd Aifa v g A g
q I5TC A FrF FIAL & A1 F g q_H
#1fazamm § ar a% @t 72 aga =60
g, A A FW Y FW T ToA1 9%, A9
Y FI I3 gAET v faE ¥ ik
sfrenfaeiter w18 Faw 957 FT 9% avary
¥ qgT & AV KT ST w1 0 AT qR
¥ A FgA X qEA AYF =AM H
AATZ 0

¢ Sy f st e ® W @vay g B
fgR § srradl §, fgv dve foned R
F fenfazg 17 F FXw TR AFIH
afafg o & @t w3 & o srfafE=aar
F AT AT §, FEA A FHEA AL
ATFFFAT § | TG A0 TZT H13 FBIH
A& 2 wafu qarm @R B 3T q[0ET &
AT A AR AHEH HETAQl A I8 @A &
FICT, TF o0 FI5715 T FTHAT FHAT
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g Ry agar § fr aeee e day
H T FIE HEH 9510 |

2 e agt o) qfedm @t ®
STHI afE T qERT | TaT H ASHT g
11970 F wger S CHIX a1 g8 o
(S9F 10 @9 gFe S AfEEE
Hogfed &t uw g gerg )
AR ouF fau aeas dmw qv wufeat
FATE 5 Y, wfew aeafd amem @ @w
FagyFAfcai A A R qa F ag
af faawer 1 FT9 IE O 9T T AT
2139 FAfeH w90 FE F q8 fedy
iy ) ag afuse farmr g « ag
0 s 1 qfagm frrel @ afe 2
TRy SaF aT7 oY FTH A ALY go FAIfH
ag vanaa gl foederfi § ofgar a8
e AT g | v@ Afeed wfa A a8
#1a fem o7 arar & av fear s T#7
TEE AR H AR 9 o1 fa7 aw FE q0A-

FAAZ & |

o Sarat gare mEd  (fage)
HAY SfY %1 T qay TE gRI |

st grax fdg word  zafao & 99%
Tifeg Far7gr 21 faod ax 99 47 39
QFTT FT GATT ISMAT AT A1 757 7T 9
SaTe 3 w9y wAfad F d ggd @
Ay Afen o ggsr =a  faar a1 o)
AT AgA T TEXT AGHH TG BT 4 K Mg
g & o9 g7 art § syrar & WfE w F
AR H 1g Fgr 7T § F o AQe fravdt §
T gofau ag gedle #r o gear g fF
AITHY 7 WAl & qraeg § TET AT
STARTY ERIT T9T 37 FRAT FT g HA
F AT W AT SATET €ATT I 4 AL F N
F1 78l T Iere Ty gafae 49 5w
=i w1 fo @ fqar zad 0 #1E s7
a9 7Y faarar srar =nfgy ) et 7 ey
g3 § A T AL AA @ TR EOI
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(g fig AT

afFT I a8 FET & fr afetT sfims
g1 4 AT 1N o G § | FgT qow A
WA 30 ATG UFHE FTHT qET § S af
o AFAT § 1 Ag z@AT AR FR R Ay
TF THF fw dreqat a9 Ry -
TEIT YT T, UF WA AR 3qE
fau fagea A #31 99 aF 7g SN
gieq &1 F1H N F &4 & QT QAT AR
7g &Y & fF @ FW AT T ¥ weg
g1y ® faar s

Yo

< > I

I wEAT & A AT uF s
AFTA FT Q9T FT IHT & ) T 56 ¢ f
5 sEl X fred el awt @ & sreo
Fo TEA et oty st frareor & fag
it F @ 9% 9 3 arwfas W Fag
S & F5 WEI 9< qWi 99T a9 FH
AU a7 A | A9 F F9 Forer Aifes
faor 21 zo% faw 1968-69 W WY uw
qIEET AT qFr fraree & fag aqr
TAT AT GG @I F @9 wE war §
AT T 2 gEATy F AT FAAT TET T7ATS
g T F AEW fFoaT 99 Iy 9w
T fgr e # gRearsl F1 3w W e
g ATETT CATT HY Fea 7 T & fa=war-
H7 & a1 77 faga g & 5 Y agtax
Hfrr wwaes fafgsew & 98 aer-
fa® TEa 1T T AMAFC TI14T AT 94T
TS T o 99 1 SHE SrerTaT St WAy
[ =S g, F8 sifAna vt 43 frrear,
ITHT & qa7 Tqgang F g, ¢ aTrAr
AT ST AFTAUET qUT  AAMEAET 87 g,
faee &= & sa fau fanhs #
AT FATAT Ja7 TIAAY &I q¥ IT97
fasra 3T Y Py ARSI A AAH
AT ¥ IAEY IIE GIHTT T ey AT
Tfgd qa & agt 9T FTOIR TREA 81
TAT |
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uf @z @ fr dgT uew W aFEr 99
qrar W fawell &7 IR &N & q1T
dgz wer ¥ & wegak A F @rw
farelt ¢ uF A @ feaw war g @
et § % #A ¥ Fw agafy wE ¥
T AT AT AR ATqE ferar S
Tzt & whafafy @R av s Ay
gfafafy axwe afe 5@ SFR F1 baa
Y & o 7z v fau arfwe o Gt
HAT ST G, AW q FW qeeafq argT §
& avg F) A TGr gl AT

AIHTT AT TCF O & At &4
9T FHS AW F A FW *F U oF
T foowa g€ oY, 9ov game 2 feo §
g g F fawradiT § | # ag svAmr
Tgar § fF 9 gaar 1w faar T
2 ar A F-FN § " fag 1w § el
37 gATEl F1 FEitaq #9 & fau fred
wgH1 H #ar fear o ar fAwe wfasy ®
FIT WITF GHTA FTHEIS & GHY
WU 9T AN &N F AU A F Faw
Iz #7 fa=rx g ? gamaa A gfe & At
avg fax Agoad gl &1 A9 Qe g fr
# gamafas gHAAT 9% € 7@ TG W
gHar | TRAMT ATHT AT TEH0 wraT
Y J wwEfeat § AW w7 oAT
TTo@ AT AT TN AN, g FYLT F -
ofg o= &1 ot UF @AW a9 1ar & |
Iqd aftgaa &7 srEmEaw g SEH
gfqafagdrs #1 9T #¥ raegwan §
v wreafR @rgw & a7 s & F1O =T
ST AT STAT FT AT TA GATT FY AT Y
AT AW AT FTHIE FOT ALY grAr
arfer 1 oot =7 fys™ fedt o g9amdEy
T wgfag arfa F it & v oy fafus
qF(T T AIANY TAT &, T J1F JIT X
ziefan gtz g gl ax grew fafeew
FINGRAT &, AA Ag AHETA fAefy & 5
agt 9T g1y fafezn wyeitam & & §
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FF TR G AN F are W I gfawi
FAFT qQY AT, SAF AAY IF W
g F T FIWRAT F @1 98 IF A9
JITH AFHT ITHT 39 ATd FT ATLATET 37
2 TF grart faw gw 7T a91 FTIET |
agl F sw@ary § I9 919 FY AHEA O
g | fresft 17-7-71 #1 FAT AT AT
s@ard # greq fafeew FI@RaT & arq
FATT T WHFMAT & B BT F 1 |7
gL 7T & Aeq w9 gU A, AfwT
AET @3 U T IT 9T WU G E,
fasfrat & frars A€ &, q@s adr &,
A1 gfF ST G adr faar o 3 Sad
UTEHT TE FAT G6d | g8F qR T A
78t & qifeEmed 379 & 9 Agues
FTEZ U8 T(3EE A1 CAMIS & ai &
=TT F AR TG F 7 ITF A Al
e ufafafa w=a 7 37 sfFafagarsy
FT Seer@ FFaT | 4R @3 § 5 oot as o
3 g § e ag fhar wm g ) agl
&% fF & geeew a7 g gfwmn & fag
qgT qR AT AGr @ ST agEraErd i
78 frerard & e fF T e #
AT FT TASNA Q@ | oF Ig GFAT
qFAT § fF agEiaarT S S9@ A1} 10
FH § 9% W9 g oW greeed |
arsT T Tg W AEETIgE FX | FEfag
7 78 agaT & v usafa e @ Aa-
Aqg €I2q Fy qE g, W Afvafaqarg, a3
TR A WP & STAF AT A A
TEAT ST & AT T ATAT HT STAT 0T
uw faatfag e & fag o< so gamar
FT AT A T A UF  ATS! (AT
THT AT AT Y g, TART Fgl T FEy a7
FLAT AT 1 a8 a1T qgr & fov o 24
AT TF TG SAFIT AAFIAT AGT G,
PR WA qF ST FT IS HIT AGY,
gEL ATl & AT & A1 gqa {oOew o
LA HT H1E FIT0 A | W@ & A
f gae widt & et & fag G &
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ot & F1 faar & 1 fe s @ e
e gF1% @ g5 19 fw aw & wa
wg weeafy wrEd &1 A FW & fod
qTHY o a1 gAT & w HR aw few
ST | qrferandE | ST w1 €% AE
@ | ggt g¥ iRy oY st o% srer @
qTAT ST §XA &1 797 & | safad qgarr
FFHAGTF AATG] FT AT §AR FATAT F
a1y faega Sgy # Aifgg w9 w4 |
AYL F A & A A qAT WA F
FATT 9T FH AW § A AT FS AN| qF
ST ST GHA T AAT AN GAT 9T
g T 1T IAH ATA SN AHA X
g 9T | R qATT AT w9 FT
T gt fRT 1973 1% 1974 & TATAN
FY AN FAA F oy fF 1972 A &
FUH | 9 Al AAT AT FT /Y TR
F1E 979 § | TG QY AL ST F TR
FA 1972 qF STAFT A AYI F @AW\
F smaNg afawrd #1 ST F gArT
d Farfy g0 YHT F FTH A GCHT
YT qGT T g |

sl ANTFY WA AT © BIH F &)
agr qfd g wr g FfF Fg3 gaa7 Sufera
W 2 fragli & gzew F1F a9 FW
g
(Interraption)

ot Irgwfa : dmaF STSEERE
FITH qT |

it fqFT T (I HIA) IR
FIW &1 A9 A far § | A Fa
AT FGTE . . .

MR DEPUTY CHAIRMAN : So, he
has only drawn attendon.

SHRI PITAMBER DAS : He has only
diawn attention that the Mysore people
have walked out.

SHRI JOACHIM ALVA (Nominated)
Sir, I hope everything that happens now will
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[Shrt Joachim Alva.] v

end well indecd We are now approaching
the elections and I hope all the states will
be kept clean by the admunistration, A lot
of efforts arc being made by the last party
which was in power to come back to form
But they have been routed beyond redemp-
tion. Their nuscrable record has  buen
thrown out into the dust and they aic no
more representating the  reople presently
Of them he ox-Minssters too will be tiying
to come back, and that 1s something which
we must beware, 1 mean Mr Nuyalingappa,
Mr Vecrendra Paul and Mr. Hegde All
the three of them begged of and brought
Mr Birla in and strengthened the hands of
Mr Shanti Prasad Jain, and have brought
Mr Thapar in my constituency of Karwat
where the people could live on just two
rupees a day Now you bring these mono-
polists who are already all over the world.
I think they have then business even in
"Ethiopia, and all over the world they have
been given free land and what not, In
Mysore, where the industrialists and entcer-
prisers like the late Sir Visveswarayya and
the native sons of the soil did such a huge
industrial complex, even there these new
monopolists from outside are trymg to
entrench themselves, This has happened
on account of what? This 1s on account of
the nefarious activities, polsonous activities
of the old Government i Mysore The
Indian National Congress would not have
been 1n this mess but tor the actinvities of
Mr. Nyalingappa Now you bring in Mr.
Birla and Mr. Birla 1s comung to enler
Shimoga district. I represented Shimoga
district, North Canara district and Belgaum
district, now the largest distiicts in India.
No man, nor woman, has gone to the
electorate there visiting them at 2 o’clock
and 3 o’clock at night as my wife and I have
done. Because of such exertion she got a heart
attack and she might have lived longer had
1t not been for this, and 1 would have been
a stronger man but for her demise Now all
the pulp of the land 1n my constituency 1s
being taken over by thesc rich men. Why
should this man come into my constituency ?
Is 1t because Mr. Nyalingappa got money
from these people? Mr Hegde goes to
Switzerland for the treatment of his heart
trouble  But I have got to hve and dic
the Willingdon Hospital when 1 go theie
tor my treatment I cannot afford to go
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abioad for my trcatment and so I am
satisfied with the treatment m the Willingdon
Hospital Mr Nyjalingappa, Mr Hegde and
Mr. Vecrendra Patil, I have seen them as
ordinary men

[THL VICF-CHAIRMAN (SHRI AKBAR ALI
KHAN) IN THE CHAIR] ' P+

When I went (o my constitueney of Kar-
wat, ex-Mumister Shit Ram Krishna Hegde
was an ordipary student, but he has now
built a house worth five or ten lakh, of
rupees n two decades at Bangalore And he
has gone to Switzeiland Who gives the
money ! ~We have got a right to ask. On
the last cccasston I quoted from Sir Anthony
Edcn’s Autobiography. Ilc stated that he
was a Pailiamentary Private Secretary, Eden
was intetested 1 peace. Str, he was a great
man and what did he say? I wanted to go
to Geneva on business and the Parhamentary
rules stated T could not get the transport
charges and I did not go. But later on he
was allowed to go therc—much later!

Here, for going trom D¢lh1 to Mathura or
a little beyond, a man like ex-Prenuer Edcn
could not money according to the Parlia-
mentairy rules. But here are Ministers—the
rottecn system put by the last Mysore
Munistry—who wrenched money many times.
And even when I say it, I dare to be taken
to the law courts, and sct convicted only
by corrupt judicial officers. I have been a
lawyer and | know my law of defamation.
I mean that I say There are Ministers who
have staycd 1in the Mysore House: they
should not stay somc wvhere else.  Who can
answer their guestions ?

THE VICE-CHAIRMAN (SHR]1 AKBAR
ALY KHAN) : 1 suggest to you not to
make any. . . P

SHRI JOACHIM ALVA : Please do not
interrupt me, Sir.

THE VICE-CHAIRMAN (SHR1 AKBAR
ALI KHAN) : I am not interrupting you;
I am directing you not to make such
remarks.

SHRI JOACHIM ALVA : I know my law,
Sir. I am very sorry to use vety strong
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words because the Ministers should have a
kind of conduct which 1s above reproof,
even their wives should have 1t. Now there
1s a certain leading industrialist in India
who 1s under prosecution and he puts up
his wife to donate prizes worth lakhs for
hiterature and becomes a VIP Is that
correct? If I am under prosecution, I shall
go to jail even though I own newspapers
but my wife cannot go and distribute prizes
for the public and fool the public. This does
not happen 1n Brnitish and American
democracies.

Whatever it is, we must put down these
things If the husband 1s under a criminal
prosecution, may be I may even be convic-
ted, but the wife cannot find ample money
out of black markets to distribute prizes.
And these are the men who have gone to
boss the Mysore State.

About the Bigalkot Cement Company, as
1 told you l~st time my friend, Dr. Tendulkar
the organtser went to jail for five years as
a political prisoner Dr. Tendulkar also
who started the Bagalkot Cement with Sirdar
Patel’s and B G Kher's assistance was
forced to hand 1t over to Shanti Prasad
Jain under ex-Mysore Congress Ministers.

1

ot wevEt o arw  (faEge) ¢
fafreex o awer a1 @ § o9 &t anq ?

SHRI JOACHIM ALVA : We cannot
allow these public enterprises to go 1nto
the hands of the private sector. The
Thappars have come with projects for Rs 16
crores In Karwar. 1 have paid black market
money for Forum for their paper—Now,therr

factory—chemzcals or whatever 1t 15—
4 p.M whyshould 1t not have been in the public
sector mn Karwar? And six thousand acres
of land will be gtven by this administration,
taking 1t away from the poor people, to the
Thappars to build—six thousand acres of
fertile land. Now, I do not want this
admnstrotion or the future administration
to be taken over by all these people These
are foreigners to the State of Mysore They
are welcome as citizens but not to influence,
may bribe the MLAs, our Ministers, our
Chief Minsters and you can buy up the
MLAs. What 1s this? This 1s what we want
to be stopped altogether.
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The officers; they are also sent away.
There was a DSP in Mr. Virendra Patl’s
constituency at Gulbarga He has been sent
to Karwar. He 1s my DSP in Karwar but
I am asking why he has come to Karwar,
I asked the Governor: why did he send him?
He prosecuted three M.Ps, Mr Chandra
Shekhar, Mr. Krshna Kant and Mr.
Afzulkar in Gulbarga. He saild he would
not allow them to speak through the loud-
spe.ker. Arrested them because they were
speaking on the loudspeaker We wrote to
the Governor He withdrew those prosecu-
tions He withdrew the prosecutions but still
one prosecution agamst Mr. Afzulkar 1s
there for troubling Mr. Virendra Paul. We
want these immoral and unreal prosecutions
to be withdrawn 1T once told Mr, Patil not
to behave like a tyrant, not to put opponents
in Jail. I urged him that he should not jail
sccialists or others who opposed his
interests. One could better adopt some
other method, but not land opponents 1n
Jail  Thus on the first occasion he took 3
MPs through the DSP to task. I do not
know why the DSP has been sent to Karwar.
1If 1 am prosecuted, I could go to jail but
1 can take my books and read them 1n jail.
But what about levelling false charges?
They are the dishonest people. These are
the stinking and corrupt Mimisters, There-
fore, we want clcan officers to be preserved.
Of course those who are not competent
should be taken out, but not like this way
as I have desciibed. You just send the
officers from one place to the other to help
the ex-Minusters and the ex Chief-Minister.
What 1s all this tamasha.

We want elections to be conducted 1n a
fine way and not based on communal
greouping. S, as I have mentioned to you,
we want our Mysore State to a perfect
State. We do not want it to be administered
on communal basis, Mysore 1s a State of
Hindus, Chrstians, Mushms, Jamns and
other people. Everybody 1s welcome there.
Because of 1ts climate, everybody wants to
stay there. They are welcome but not like
Birlas, like Shant1 Prasad Jain or Thappars.
The DCM folks have also followed suit The
private sector has been a curse on this land.
Iwant you not to extend help to the private
sector. The public sector should not be
handed over to the hands of the private
sector.
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SHRI JOACHIM ALVA : I will not talk
to you. I know you want this n.onopoly
sector to grow and the suckers of blood to
be on the increase when we have got
mullions of people not even having one
meal per day. They are the p.ople whoh .ve
mvaded Mysore.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) Mr, Alva, please conclud..

Wt 4 (Tume bell rings) - !

SHRI JOACHIM ALVA : Plcase do nct
ring the bell. I want to speak as long as 1
want. My friend spoke and the oth.r Chair-
man never nterfered 1 am spe king on
points. I am speaking about Mysore.

Mysore was the cleanest State which 1s
now 1w the hands of people like Birlas,
Shanti Prasad Jain, Thappars and others
While we lived on two rupees a day In
Karwar, now the prices will go high It 1s
because the public sector has been given into
the hands of private sector The public
sector has been given 1ato the private hands
by these three Ministers as *bakhshish® We
have to put things right

SHRI A. G.KULKARNI (Maharashtra) .
What about the cement that was sold?
You know that,

SHRI JOACHIM ALVA . That 15 what
1 sad.

About shipping nobody seems to be
mterested. The Shipping Minister, Mr, Ray
Bahadur, 1s not Interested because he will
take a plane and ge But what about the
man who 1s drawing a salary of Rs 200/-
or so? There are so many of our people
employed as peons, attendants and <o on
in Bombay. How are the wives and chuldren
of these people getting Rs 300/- Rs 400/-
or Rs. 500/- to reach Bombay from Malpe,
from Mangalore, from Karwar from Bhatkal
from Cochin? They have to pay Rs 60/- to
Rs. 70/- for the bus which they cannot
afford. I asked Mr. Raj Bahadur to do

[RAJYA SABHA]
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something for a shupping service for these
people There was a shipping line for the
last 100 years from Cochin to Bombay, from
M ngalote to Bombay but now they say they
have no money and that they are running
mnto loss. How does the Shipping corpora-
tron of India build a big building bike that
of Air India? Air India can affoid to do 1t
but the Shipping Corporation has spent
money Lik. the Air India and built a big
butlding  With that money they could have
found ships for the poor pzople who are
not having tiansport facilitles There 1s no
ship for th>m-—of course from Goa thore
is one—rom Cochin, from Mal e
from Bhatkal, from Karwar How these
people to go to Bombay? Th: Muns-
ter of Stat: for Shipping 15 here and 1
would lWhe him to take more nterest. He
1s very sympathetic 1 know though he.

THE VICE-CHAIRMAN (SHRI AKBAR
ALl KHAN) : We dre discussing the pro-
clamatwn not shupping. s

SHRI JOACHIM ALVA -1 am tathing
about shipping because 1 went the presat
Government there to take interest. | am not
speaking of the point I want the present
Government to look after the intetests of
thase people 1 want tha present Goveinment
of Mysore under the Governcr should make
the Government of India see that a <lupring
service 1s provided so that we may have the
facihity available to these people Thark
you very much.

SHRI N. SRI RAMA REDDY (Mysore) ©
Mr. Vice-Chamrman, there seems to be no
escape from the President’s rule. Probably
the Election Commussion 1s thinking ol
concucting elections m Mysore State along
with the rest of the others that are going
i for elections m February. That 1s my
hope and T am sure they will do so. Even
though they have asked for extension of the
President’s rule for six months even within
six months elections could be conducted
and popular Government could be irestored
in Mysore.

In the meanwhile there are some important
things to which attention should be paiwd
by the Admmistrauon. We are all aware
that the Cauvery waters dispute went to the
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Supreme Court and there the interested
parttes asked for a stay order with rcgard
to the irngation projects that . re vncertaken
m the Cauvery busin  The Supren ¢ Court
in 1ts wisdom was good enotgh not to give
ary stay orcder with the result that the
Cauvery basin wrrigation projects are 1o be
exceuted. 1t 15 often 1epeated m ths Heouse
that ths Government of India has been show-
mg a partal attitude towards Mysore. Sir,
the Cauvery water 1s the birthright of the
Mysoreans It talcs 1ts origin in Mysore tt
flows in Mysore and 1t has to benefit Mysore
primartly That 1s a well known fact butin
sprte of 1t for the last 10 years the Mysore
Gov.rnment has been repeatedly requesting
the Government of India to give clearance
to their proiects in the Cauvery basin For
one reason or other under various pietexts
the Government of India has been ashing
only explanauon atier explanation, dctails
after details, tcchnical details after technical
details 1n spite of the lapse of ten years the
Guvernment  of India has not seen the
wisdom of 1ssuing clearance to the projects.
Now, Sir, the Supreme Court in 1ts wisdom
has said that no stay order could be given
to the Cauvery basm projects which are
about eight or nine. When thcy have said
that no stay order could be issued, why
should not the Government of India see
that at least now clearance 1s given to these
projects? The way 1s now very clear, unless
it be your intention to see that the Mysore
Government 1s put to greater losses and greater
haruships. I do not know for what reason Now
the hon. Deputy Home Minister, who has
moved the motion, 1s from Mysore. He has
been good enough to discuss these problems
with Members of Parliament from Mysore
and with the concerned authorittes He 1s
well aware of these things. I would like to
see that he takes proper measures to ensure
that the wurngation projecis in the Cauvery
basin are gtven clearance. Now, Sir, the
Government of Mysore have (o take recourse
to overdrafts and big overdrafts at that. Itis
not on account of any mismanagemeat of
finances What was rightly due to Mysore,
the finances rightly due to Mysore for the
projects tn the Cauvery basin have not been
gwven. These projects are an absolute neces-
sity for Mysore. Mysore has the lowest
percentage of rrigated land in South India
If that 1s so, the need of Mysore for
harnessing the waters of the Cauvery for
the purpose of helping the farmers m the
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Cauvery basin and also to see that agricul-
tural production improves 1s great It is an
absolute necessity The Government of
India 15 mpresscd with the necessity of these
projects In spite of it, even today, under
President’s rule, no action has been taken,
Wil the hon D.puty Minister take up this
question? It 1s as much his problem as 1t
1s ours He should prevall upon the
Government of India to see that clearance
18 given immediitely, so that the financial
burden which th. Mysore Government has
been called upon to bear 1s not there. It 1s
not on account of therr fault They are
bearing the brunt because the Government
of India 1s negligent Therefore, I would
urge upon the Government to take immediate
steps Whatever be the wrongs you have
done all these ten years you can repair them
at least now, under your own Government
This 18 a matter of the greatest importance.
Unless this 1s done I am sure the Govern-
ment of Mysore and the people of Mysore
will have every rcason to miusunderstand the
mtentions of the Government of India.
Better late than never. At least at this stage
the Government of India should come for-
ward, give clearance to all these projects and
give the financial assistance that 1s due to
Mysore.

1 [P

Now, even our plans are sought to be
nullified for want of financial accommodation
from the Government of India This was
discussed with the Members of Parliament
belonging to all parties. When this was
discussed about two or three months back,
Mr Mohsin, the present Deputy Minister of
Home Affairs, was also present. We fall short
of Rs 50crores for executing our Fourth Five
Year Plan. We have been also hit hard on
account of the Finance Commussion. We are
not getting all the benefits that Mysore
ought to have got On account of this
Mysore has got to be given special assista-
nce for executing the various plans and
programmes that have been drawn up by the
Mysore Government 1n the Fourth Five Year
Plan Otherwise, the plans and programmes
made for the Fourth Five Year Plan have
got to be curtailed Especially, Mysore 1s
one of the States which have hitherto had a
deficit even in foodgrains. Not on account
of anybody else but on account of good
monsoon we have been able to turn the
corner, and we are producting enough for
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our purpose. But we have to take care of
bad days. I am sure every three or four or
five years failure of rans occurs If failure of
rains occurs and if the exira water davadavle
has got to go for the benefit of sumebody else,
Mysore will have to suffer. Our plans should
not suffer. Therefore. 1 request the hon.
Minsster to see that the Goveinment of
Mysore 1s given all the financial assistance
and that all their plans and programmes are
given clearance Within the short time that
i1s available to me, | cannot detail them
But all the same. [ am sure the hon. Minister
1s aware of that because we have had the
opportumity of discussion for two days of
the Fourth Five Year Plan of the Mysore
State I am sure now that the shortage of
Rs. 50 crores that 1s bemng felt by Mysore
will be made good by the Government of
India.

I will talk about one more thing, about the
backward districts. There 1s a programme
for creating labour potuntial and for the
development of agriculture, mndustry, ¢t . in
the backward areas Tumkur District 1n
Mysore has been identified as one of the
backward districts. That 1s not enough
because alorg with Tumkur, there 1s also
Kolar which 1s a chronically drought-affected
area. Therefore, it 18 necessary that these
two districts, along with Bjapur if it is
necessary, must be recognised and 1dentified
as backward duistricts, and all the asssstance
to the programmes and plans that are neces-
sary for Lhe development of these backward
areas should be given At least, urrigation
should come first. Under the President’s
rule, you first recognise them as backward
districts and give them al} that assistance
that 1s being given to the backward districts
1n other parts of the countiy. This would
help the Mysore State very much.
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3% fau fom 3t & AT 3T 3F T A
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FLA AN | I AT AT AnT oy Forea
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FET 94 q8T 7 g1 f5F ag A=mrar 53

FZLETT A T7C AAAT F AT W AT
A g frm sa¥F fag § s e
AT HTATE | ¥ AEar g F age ¥ v
o #1 qifae g g/ & oo faera
g1 EdT s 7 fow A R AT oo @
AT § GFATE $7 Sod7 987 @iAT 2, 9
a7 {IAQ E, THFI ST &TH F 14 7| 39
g AT F ;A F 2qH qUER FIATEN |

SHRI U. K LAKSHMANA GOWDA
(Mysore) . Mr Vice-Chairman, Sir, we are
now debating the Resolution for cxtending
the President’s Rule in the  State of
Mysore. After the dissolution of the
Ministry 1 Mysore first we approved the
promulgation of the President’s Rule 1n the
State of Mysore and we are in it now
Since six months have elapsed time has
come for consideration whether this should
be revoked or whether 1t should be extend-
ed. The hon’ble Home Minister has come
up with a Resolution for extension of the
Governor’s Rule,

Sir, my friend, Mr Alva, was arguing
earlier about the musdeeds of the previous
Mmistry, and my friend, Mr. Alva, on
this side had come up with certain things
which the Ministry 1 the past has done
for the benefit of the State of Mysore.
My charge 1s that this plight of this State
1s due to the mutual bickerings of the two
Congress Parties which used to be one
earher It 1s because of these bickerings
that Mysore has had to go under the Presi-
dent’s Rule But for that, the Congress
Party has a substantial majority in Mysore
and, as 1s well-known, the position in My-
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sore was sound and there was no challenge
to these people

-
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So, if there 1s anybody responsible for
bringing Mysore under President s rule for
the first time in the history of the State
since independence, | will lay the blame
on the Congress Party Now after the
sphit, if one section 1s blaming the other, 1t
does not help any one.

THE VICE CHAIRMAN (SHRI AKBAR
ALl KHAN) You mean one Alva can-
cels out the other Alva?

SHRI U K LAKSHMANA GOWDA 1
do not know Both are Alvas, both come
from Mangalore But unfortunately one is
on this side and the other is on the other
side.

DR K NAGAPPA ALVA (Mysore)
No comparison

SHRI U K LAKSHMANA GOWDA 1
do not know So far as 1 am concerned,
this fight between the two Alvas has landed
Mysore State under President’s rule

THE MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS AND IN THE MINISTRY OF

SHIPPING AND TRANSPORT/ @@Ia
F14 fawm aan Ataga wix aftaga wan-

/Y § VST 7A@t (SHRI OM MEHTA)
Sir, the Members who are taking part in
this debate belong to Mysore and the Minis-
ter who 1s to reply 1s also from Mysore

SHRI SUNDAR SINGH BHANDARI
But 1t 15 not Mysore Legislative Assembly,
you will accept

SHRI U K LAKSHMANA GOWDA
Then, after Mr Joachim Alva’s party won
all the 27 seats in the Lok Sabha election,
there was a certain amount of demoralisa-
tion and there were defections from the
Congress (O) and even from the other poli-
tical parties The PSP merged itself comp-
letely with the other party So, the then
Chief Minister, Mr. Virendra Patil, 1 think,
did the mght thing in handing over his
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resignation. So, President’s rule was pro-
mulgated. Then, with the ruling party at
the Centre having achieved such a success
there, they could have held an election
very quickly I am told even the Gover-
nor 1n one or two statements made 1t clear
that he was 1 a position to hold the
election within one or two months But
they did not do 1t So, things dragged on
and we are now 1n the month of Novem-
ber And we cannot do anything other
than supporting this resolution for extension
of President’s rule Otherwise, there will
not be any government functioning In
Mysore, So, on this basis I do support
the resolution and 1 hope that the Home
Minister will see to 1t that the elections
come off as early as possible

My friend, Mr Bhandari’s pomt 1s very
well taken, that there was no need to wait
til February and therc was ro need to have
1t along with the elections in other States
Afterall, President’s rule was proclaimed in the
month of May—1I think the resignation took
place 1n March, and there was enough
time, they could have easily held the elec-
tion and that, too, immediately after they
had won a very big victory So, there is
no point 1n saying that they could not do
it and that the electoral rolls were not
ready and so on I think they did not feel
themselves that the time had come for hold-
g the election Anyway, Sir, I would
suggest that they should not postpone it
further but hold 1t in the month of
February

Then so far as the admimstration 1n
Mysore, 1s concerned, immediately after
Governor’s rule came, the Governor had
to rely on somebody for carrying on the
government there So the question of con-
stitution of committees and other things
came up and not being able probably to
contact etther that Congress or this Con-
gress, he relied on his own civil servants
and constituted the committees and carried
on the government That enraged both
the sections. The ruling Congress sect'on
started blaming the Governor saying that
he was partial to the erstwhile Ministry
and they 1n turn, after some time, tried to
outdo the other sectton, What could the
Governor do? He could only rely on his
own civil sennants and carry on his busi-
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ness to the best of his ability. of course,
where there 15 Governor’s rule or bureauc-
ratic rule and not an elected government’s
rule, there will be certamn lapses That need
not make us come out with such criticism
as was made agamnst the Governor, at least
as I heard in the other House 7To the
best of his ability and to the extentit 1s
competent for hun as an erstwhile civil
servant, the Governor 1s carrying on the
administration.

R do ) -

So, both the sections are blaming the
Governor for not having accommodated
their own men and thewr own policites At
least I could say one thing that he has
tried to some extent to streamline the ad-
ministralion and I think that with all the dis-
advantages he has, he has done well in that
So far as certain other measures like the
increase 1n tariff for electricity and ncrease
in the rates for public transport are con-
cerned, I do not agree that he should have
come out with them at this stage He
could have waited. There was no such
hurry for these.

+ Tam told that one of the problems fac-
ing Mysore was the smplementation of the
Mysore Land Reforms Act As it was
worded, there were quite a number of di-
fliculties for effectively mmplementing the
Act. One of the nwmin problems was the
transfer of land to the tenants. As the
Act stands, 1t has to go through the land
board and then the compensation question
has to be dealt with and I am sure 1t will
be years before it could be implemented.
To get over that difficulty certamn changes
were needed for the Act and T am told
that the Governor has proposed certain
amendments which, T understand, are be-
fore the Centre I do not know whether
they cover only the implementation aspect
or even policy matters such as cerings and
exemptions Whatever it 1s, I wish the
Consultative Commattee for Mysore had
been convened early and this matter put
before them 1 just heard the other day
in the other House that the Consultative
Committee 15 being called on the 7th Decem-
ber. This 18 very important because 1n
Mysore the main problem 1s implementa-
tion of this Act.

Secondly, when the previous government
was in power a taxation nquiry committee
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was set up under Shnt Bhoothalingam. I
am told his recommendations have been
already sent to the Governor of Mysore.
I do not know anything atout those re-
commendations or what happened to them.
It 1s really overdue that the matter of taxa-
tion, particularly agricultural income-tax
should be dealt within detail  This report
was not available when the etected govern-
ment was functioning. Now I would urge
the Home Minister to see that subjects such
as revision of taxation and the question of
providing certain incentives for agro-based
industries like plantation—which I am told
was one of the subjects referred to that
Committee—w1l! also be brought before the
next Consultative Commuttee so that an
early decision could be taken before the
end of the financial year and even before
the elections These are two important
things which have to be done immediately.
1 hope the Home Minister will see to 1t
that these matters are brought and discuss-
ed before the Consultative Committee

There are certain complamts about the
Governor going ahead with the controversy
over the Cauveri waters Here I would
Iike to say one thing Whatever may be
the main dispute over the Cauvery waters
before the Court, works on non-scheduled
rivers should not be stopped The Gover-
nor, I think, was right in carrying through
the accepted policies of the previous govern-
ment with regard to the construction of
reservoiurs on non-scheduled rivers, I would
join with my friend Shri Srt Rama Reddy
that any work held up at the Central Go-
vernment level because of this dispute
should be cleared immediately so that they
could go ahead with at least programmes
on non-scheduled rivers leaving the major
dispute to the Supreme Court and the elect-
ed government that will be installed after
the next election 1n the Mysore State. 1
would also suggest that the elected Govern-
ment should have bilateral discussions with
the State of Madras and also the Central
Government

Sir, my friend Mr. Kalyan Roy, the new
partner 1n the Ministry 1n Kerala, 1s rather
cut up that I had left out the word ‘Kerala’,
Probably, he would not have referred to
that previously But now he 1s very much
interested, because he 1s a part of that
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government there. [ certainly agree that
Kerala has got certain claims and 1nmy
earlier speech also n regard to Mysore 1
had said that in Mysore we do not have
much quarrel over the Kerala claims, be-
cause we are always prepared to make
allowance forthe waters which are required
by Kerala This 1s to allay the fears of
Kerala, Sit. (Time Bell ring ). 1

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) Now you must finish

SHRI U. K. LAKSHMANA GOWDA:
Sir, whenever I make a refercnce to the
Governor, Shri Dharma Vira, my friend,
Mr. Kalyan Roy and my friends fron
West Bengal get agitated. Those times are
over. Any Governor you give to Bengal
and Mr. Kalyan Roy will object Did they
giwve support to Mr Dhavan? Did they
give support to Mr, Dias? So, Sir, that
need not worsy us and let us not worry
about what Mr Dharma Vira has done or
has not done I am not holding any brief
for Mr Dharma Vira But, Sir, I said
that whatever he has been able to do
within his competence and autherty, he
has tried to do that and so, there1s no
point in criticising him for aHl  the lapses
which have happened .

THE VICE-CHAIRMAN (SHRI AKBAR
ALY KHAN) Thank you very much

SHRI U K LAKSHMANA GOWDA"
Sir, why do you want to stop me like this?

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) Because you cannot drag on
hike this. g LR

SHRI U K LAKSHMANA GOWDA
All night Sir.  Then, Swr, so far as the
other things about Mysore are concerned,
we find that there has been lack of imple-
mentation with regard to the rural employ-
ment schenie and then, the famme relief
work also and I would urge that the Minis-
ter makes more efforts and directs the
Governor to go ahead with these schemes
without any stoppage or slowing down
waiting for the elections The rest of the
things could be done when the new
government comesinto betng . . (Inrer-
ruptions) Sir, my friend Mr Kalyan Roy
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of C P.I referred to the q estion of
nationalisation of plantations in Mysore,
Sir, I must answer him, because every time
he will bring in the subject of nationalisa-
tion of plantation Sir, I would hke to say
something on this, because I happen to be
a planter Su, 1f 1t 1s the natronal pohcy,
the policy deciston of the Government to
nationahse them, then, 1t 1s better that
they come out with a statement soon There
1s no use in keeping every body 1n suspense,
because, Str, his Government headed by
C P.1I, the Government supported by
Congress, 1n Kerala has come out with an
Ordinance on nationahlisation of Foreign-
owned plantations which, they complamn,
has not been given the clearance by the
Centre It 1s their quarrel over that. But,
by keeping everybody in suspense 1if they
think that they can mmprove the output in
the plantations, 1t would not kelp anybody
Let them come out with a statement, be-
cause 1n the whole country they are nationa-
lising so many other things, so many m-
dustries, and plantations cannot certamnly
te an exception So, Su, I do not know
to what extent he 1s interested 1n that, be-
cause he 1s from Kerala and his governmert
has brought forward an Ordmance which,
they complain, has not got the support of
the Central Government That 1s a different
madtter But, one thing, Sir. Nationalisation
of plantations cannot be considered for one
State, because one State can consider na-
tionalisation and anether State can think ot
denationalination  There are so many Staies
i India hke Mysore which have tea, coffee.
1ubber and cardamom plantations and all
these matters have got to be gone into
more carefully and if benefits arise out of
nationalisatton for the country as a whole,
then, Sn, they have their election manifesto,
they have their mandate and they have their
majority and (hey can come to a considered
decision on this, and when such a Bill 19
brought forward betore the House, 1 will
have my chance to say my own views and
give details about the posiuon to thus
honourable House.

With these words, Sir, I supgort this
Resolution for extension of the President’s
Rule. Thank you, Sir.

THE VICE-CHAIRMAN (SHRI AKBAR
ALI KHAN) Yes, Mr. Mohsin,
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SHRI F. H. MOHSIN: Mr. Vice-Chair-
man, Sir, I am realiy grateful to the hon.
Members who have spoken on this Resolu-
tion and who have been very kind enough
to give very uscful suggestions also. The
first speaker was Mr. Alva, who cherished
the idea of improved admumstration and also
said that there should beless political pressure
on the Governor who has to improve the
tone of the administration in Mysore. The
Governor is also very keen to see that the
admunistration is improved n all respects.

This Government also does not want any
kind of political pressure by anybody. And
1 do not think the Governor who is now
there 1n Mysore is such a weak man as fo
yield to any such pressure

SHRI SUNDAR SINGH BHANDARI:
Who others are weak?
BT SUIUT: { IRV SRR F R SWE N
SHRI F. H. MOHSIN: Presently, we
are concerned with Mysore. I do not think
that any political pressure has been applied
to the Governor of Mysore by any political
parties, and no complaints have come to
the Government of India’s notice so far,

Another important pownt, many Members
have made, was about the elections. Hon.
Member Mr. Bhandari spoke at length
about the holding of the elections early.
True, Sir. We, on our part, do not want
the President’s rule to be continued for a
long time nor are we In favour of the
Presidents’s rule. 1t was not o! our choice
at all. The Ministry fell because it lost
its majority 1n the Assembly and no other
party had majority to form a government
at that time and the President’s rule had to
be installed in Mysore. This House and the
Lok Sabha approved of the Proclamation,
and the Resolution was also adopted at
that time. And that period is expiring on
24th November,

Mr. Sundar Singh Bhandari enquired
why the preparations for elections were
not made earlier so that we could finish
with the elections before the expiry of this
term, He may be knowwng, Sir, that since
the President’s rule was proclaimed in
Mysore we did not want to carry on that
rule for all the six months. We quite
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agreed to hold the elections even earliar
than six months. But the difficulty was
about the revision of elcctoral rolls, The
Chuef Election Commissioner informed us
that there is an ntensive checking of elec-
toral rolls, a revision of the electoral rolls
going on, in almost all the States; and that
was completed only at the end of October,
1971. So there was hardly any time to hold
the elections even if we wanted . .

SHRI SUNDAR SINGH BHANDARI:
How many montbs does it naturally take
for revision of ciectoral rolls?

SHRI F. H M >HSiN: But this revision
was intensive

SHRI SUNDAR SINGH BHANDARI:
We would like to know how much time
this intensive revision of electoral rolis would
normally take

SHRI F. H. MOHSIN: It has not taken
more than what it usually requires . . .

SHRI SUNDAR SINGH BHANDARI:
My question is specific,

SHRI F. H. MOHSIN: I do not think
the Election Commission has taken more
tunie that was essential, Nor could we in-
tervene in such matters. It was under
the absolute control of the Chief Election
Commissioner, So the revision was only
concluded at the end of October, 1971. We
are in the month of November.  Sir, it is
not our thinking that we want to delay the
holding of the elections. We are as eager
to hold the election as

SHRI SUNDAR SINGH BHANDARI:
Why not in December if the electoral rolls
are ready?

SHRI F. H. MOHSIN: I have only
conveyed the thinking of the Election
Commissioner that it should be held along
with other States.

As you are aware, the hon, Member, Mr.
Alva, has supported the Resolution, though
he comes from Mysore and he does not
belong to my party. Our party is not
afraid of holding the election -

A
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SHRI SUNDAR SINGH BHANDARI; We
know it better; you nced not explain.

SHRI F. H. MOHSIN: It is the desire
of our party also to hold the elections as
carly as possitle. . ‘ P t

)

Pe Gy TR

SHRI SUNDAR SINGH BHANDARI:

Since when ? [P

b =1 oL en

SHRI F. H. MOHSIN: Since the beginn-
ing. Not that our party was reluctant to
hold the elections or hesitant to hold the
elections. It is for the kind information of
the hon, Member that Mr. Alva, who cqmes
from Mysore, knows the facts very well and
he has supported the Resolution for extend-
ing the President’s rule by another six
thonths. Tt ss not that we will fake six
months. The Election Commission has
been thinking on’these lines that these
should be held along with other elections.

¢ - ! 1! -
I do not thing that it will be delayed
longer.

Then the hon. Member also mentioned
in his speech—though it was not relevant-
that the elections to the Lok Sabha were
held, without any reason, much before the
due time. 1 do not know why he referred
to the Lok Sabha election when we ace
discussing the extension of President’s rule
in Mysore, Let us not go into that because
he knows what the reasons were for the
Lok Sabha elections. And his party also
fought those elections.

SHRI SUNDAR SINGH BHANDARI:
Yes, we fought the elections, and we will
also fight future elections. But we don’t
put forward lame excuses like this to deter-
mine election dates. Sy 3.

SHRI F. H. MOHSIN: Another point
that was made by Mr. Alva was with regard
to the five-day week that has been intro-
duced by the Governor there. Sir, it was
only with a view to relieving the pressure
on transport services during peak hours that
the question of staggering the office hours
was considered by Government. And they
fixed the timings of Government offices
from 10 A. M. to 545 p. M. Thus the
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period of working daily now is much more
than what it normally was before the in-
troduction of these timings. So. the work-
ing hours begin at 10 a. m. and go up to
5.45 p. M. with a break of only half an
hour for lunch between 1.30 p. M. and 2
p. M. This is only an experimental scheme
that he has Jlaunched and it will go on
only up to the end of December. Then a
review will be made whether this has worked
well, or the work suffered on this account.
At that time the whole thing will be revie-
wed. If it was found that it was not a
better scheme, then the Government will
reconsider it and come to the original posi-
tion again.

4 w5, b

Then the next point was about the Con-
sultative Committee. It is true that the
Consultative Committee meetings could not
be held earlier. The House is aware that
the Prime Minister, as the Home Minister,
has to presiae over this Consultative Com-
mittee. And she was quite busy during the
last inter-session period and she had also
taken on herself a very important job. She
had gone to the foreign countries and so
she could not find time for the Consultative
Committee. But now a date has been
fixed and the Consultative Committee will
be holding its meeting on the 7th of Decem-
ber. So these Members of the House who

- are members of the Consultative Committee

they could now discuss the important
matters in the Consultative Commuttee that
would be called to meet on the 7th of
December. ‘

As far as the Land Reforms Billis con-
cerned, it is true that the Bill was prepared
by the Mysore Government and was sent
to the Central Government here. That
Bill mainly sought to smoothen and quicken
the implementation of Land Reforms by
elimjnating cumbersome and time-consum-
processes which contributed to the delay in
implementation, reduce the ceiling limit
and remove certain exemptions from ceiling
pursuant to the directions of the Centre as
a matter of National Policy. Now, when
the Bill was received here, it was processed
in the Ministry of Agriculture. It was sent
back for reconsideration of the provisions
in the light of the Central Land Reforms
Committee’s recommendations. So, the
Bill was sent back for reconsideration, and
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when the Bill comes back, T think it will
be passed into law immediately, .+ ¢ .

As far as land distribution is concerned,
Mr. Sundar Singh Bhandari also narrated
the delay in land distribution. Even in
that matter Government have taken up the
expeditious distribution of large extents of
Government waste lands in seven districts
of the State.

A TN
PR

Special Assistant Commissioners with
adequate staff have been appointed for these
districts exclusively to land grant classes.
Instructions have also been issued to the
Deputy Commissioners to ensure that this
work is completed within a period of six
months. :

* SHRI SUNDAR SINGH BHANDARI:
How tuch has been distributed already?

!

- SHRI F. H. MOHSIN: These details
I do not have at the present moment.
But the staff has been given and they have
been asked to complete the work within a
period of six months, If you want the details
you can get them, but now, I am sorry, 1 do
not have.

S RIS AR |

SHRI SUNDAR SINGH BHANDARI:
Six months from which date?

SHRI F. H. MOHSIN: I do not know
exactly. But those particulars, if you want
we will certainly send them—the dates from
when the orders were passed and when they
accepted and all that,

Also, instructions have been issued that
all Revenue Officers and Village Officers
should be vigilant and take necessary steps
to chack unauthorised alienation of land
granted by the Government to the Scheduled
Castes and the Scheduled Tribes who were
interested.

He has also mentioned that the House
Building Corporation, after sanctioning loans,
had taken them back. All these complaints
will be looked into and if there is any truth
«in them, proper action will be taken.

There is nothing more left except the
Cauvery waterSe .« .ysiy om0 oA ol s
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SHRI U. K. LAKSHMANA GOWDA:
What about the Bhootalingam Committee’s
recommendations ? T

SHRI F H. MOHSIN: Before that I
will come to Cauvery waters. About Cauvety
waters, as the House is aware, the States of
Tamil Nadu and Kerala have gone to the
court and they have also asked for an in-
juction. Resides, there were some agricul-
turists also from Tamil Nadu and Kerala
who had also filed writ petitions in the
Supereme Court. They could not get the
injunction but the hearing is yet to take place.
The cases are pending and the matters are
sub judice and at this stage, especially when
Mysore is under President’s rule the Governor
cannot take initiative with the Governments
of Kerala and Tamil Nadu. Of course, even
prior to the President’s rule being installed
in Mysore, talks were in progress and the
differences had narrowed down but, mean-
while, President’s rule has come into force
in Mysore and the talks could not be held.
Therefore, soon after the eleclions are held
when the democratic set-up comes in Mysore,
then all these three States of Tamil Nadu,
Kerala and Mysore can sit down and try to
patch up the differences or narrow down the
differences and come to a settlement. And
the Government of India is ready to usz its
good offices for such a conference to come to
an agreement. We hope such an agreement
would be reached quickly.

SHRI N. SRI RAMA REDDY: The
Minister has to give financial clearonce.

SHRI F. H. MOHSIN: As far as non-
scheduled rivers are conceired, there 1s no
question of withholding any schemes and
even the Irrigation Minister has made a
statement in the Lok Sabha.

SHRI N. SRI RAMA REDDY: Unless
clearance is given, financial assistance is
not given. L U S P AT

SHRI G. A. APPAN (Tamil Nadu): Why
are you pressing for it?

SHRI F. H. MOHSIN: This statement
has been made by the frrigation Minister n
the Lok Sabha, that as regards the non-
scheduled rivers, he has nothing to object.
Only as far as the scheduled rivers are con-
cerned, they have to wait. This is the state-
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ment made by the Irrigation Minister and 1f
there 1s anything pending now you can take
1t up later on

There may be some other points which
hon, Members might have made They were
all important and the Government will keep
them 1n mund and look nto those points
and they will be brought to the notice of the
Governor I appeal to the House to accept
this resolution Thank you, -

THE VICE-CHAIRMAN (SHRI AKBAR
ALT KHAN). Now I will put the motion

The question is. P e

*“That this House approves the con-
tinuance in force of the Proclamation 1ssued
by the President on the 27th March, 1971,
under article 356 of the Constitution, 1n
relation to the State of Mysore, for a fur-
ther period of six months with effect from
the 25th November, 1971

The motion was adopted,

—

THE AIR-CORPORATIONS (AMEND-

MENT) BILL, 1971 AND THE INTERNA-

TIONAL AIRPORTS AUTHORITY BILL,
1971

THE MINISTER OF TQURISM AND

CIVIL AVIATION/qg=® %R A11T fawtAq

walt (DR. KARAN SINGH)" Sur, 1 beg to
move:

“That the Bill further to amend the
Air Corporations Act, 1953, be taken nto
consideration **

Mr. Vice-Chairman, Sir, the hon. House
will recall that this very Bill was passed by
this House 1 July, 1970, but 1t lapsed on the
dissolution of the Lok Sabha It 18, therefore,
the same Bill which has come before this hon
House. As the time at my disposal 1s limited,
I may remund the hon House of the main
objects of this Bill The main attempt 1n this
Bill 1s to amend the Air Corporation Act 1n
view of the experience that has been gained
over the last decade and also the report of
the Admuinistrative Reforms Commussion and
various other improvements and amendments
that have been found to be necessary, There
are three major things which the Bill seeks
to achieve, Furstly, the Membership of the
present Board 1s restricted to 9 It 1s

Bui, 1971

felt that a broader representation on the
Board would be desirable. The Administra-
tive Reforms Commission also suggested
about the functional Directors and so on
We have, therefore, deuided to increase the
number of Membership fiom 9 to 15 At
least 1t should be possible for the Govern-
ment to appoint Members up to 15.

THE VICE-CHAIRMAN (SHRI AKBAR
ALl KHAN): Will 1t be in the interest of
efficiency ?

DR KARAN SINGH*® Yes, we feel 1t
1s useful

Secondly, it provides for the setting up of
wholly-owned companies by the two Air
Corporations and this 1s important because,
for example, Air India at present ss mvolved
in charters  Charters are becoming extremely
important in the present-day world and 1t 1s
essential that we have our charter company
and Air India 15 therefore setting up a charter
company which 1s also going io take over
some of the surplus capacity of the 707s
which will be renderedl surplus as a resuft
of acquisition of #fie 747 Also, Sir, as you
know, many International Aiwrlines, as many
as 25 or 307 are going 1n for the hotel busimess
because aviation and tourism havea common
relationship, a symbolic retationship, and,
therefore 1t 15 umportant that Air India
also takes up the hotel business 1in hand
A separate company will be necessary So
we are providing tn this Bill that where
necessary these two Air Corporations can
set up separate companies wholly owned
by them,

Thurdly, Sir, again in keeping with the
recommendations of the Admmistrative
Reforms Commussion, we are giving more
financial powers to the Corporation For
example, prevtously they could not spend
more than Rs 15 lakbs without reference to
the Centre But that was many years back
The value of the rupee has rapidly fallen and
with the increased scope of the operation of
the Air Corporations, it 1s no longer possible
to function within this imit  We are, there-
fore rationalising and improving tt 1s structure.

This 1s what the Bill seeks to achieve The
Bill was already passed by this hon House
and 1 will once agamn put this Bill before the
House for approval,

The question was proposed.



